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PETI TI ONER
BABA MUNG PA MEDI CAL COLLEGE AND RESEARCH CENTRES STUDENTS G

Vs.
RESPONDENT:
GOVERNMENT OF TRI PURA & ORS
DATE OF JUDGVENT: 03/ 11/ 1997
BENCH

SUHAS C. SEN, M JAGANNADHA RAQO

ACT:

HEADNOTE

JUDGVENT:

THE 3RD DAY OF NOVEMBER, 1997
Present:

Hon’ bl e M. Justice Suhas C.sen

Hon’ blle M. Justice M Jagannadha Rao
P.P. Tripathi, Y.P. Mhajan, ~Anil Katiyar, Maninder Singh
Ms. Lira Goswami, Ms. Aneeta V. Duggal, Rajiv Mehta, for the
appearing parties.

ORDER

The following Order of the Court was delivered:

Baba Mungi pa Education Trust, sought to establish a
Medi cal College in Tripura. According to the trust, there
was no Medical College in Tripura and the Trust tried to
neet a long felt need in that State. It applied to the
Central Covernment for permission to set up the Coll'ege as
required by the Indian Medical Council Act, on 1.11.1994.
No action was taken on this application. Aggrieved by the
inaction of the Central Government, the trust took various
| egal proceedings Utinmately by an order dated 21.7.1995,
this Court directed the Central Covernnent to take
expedi tious steps for processing of the ~application and
di sposing it of in accordance with law in consultation with
the Medi cal Council of India.

From tine to tine, this Court has  given other
directions. The trust was successful in its effort to get a
provisional affiliation of the College fromthe University.
It has been stated on behalf of the Trust that they had set
up the College and admtted students to the first vyear
cl ass. But after some time, because of the inaction by the
University and the Central Governnent, classes had to  be
suspended. It is not disputed that no classes have been held
for several years now.

The case of the Trust is that there is no reason not to
grant recognition to this college, Sone deficiencies in the
facilities to be provided by the Coll ege have been noted by
the Medical Council of India. Those defects will be cured
once the Coll ege gets recognition. If the College is not
recogni sed by the Medical Council, the students who have
al ready been adnmitted will be seriously prejudiced. 1t has
been prayed on behalf of the students also that the Medica
Council of India should be directed to grant recognition to
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the Coll ege set up the Trust.

An inspection was carried out by the Medical Council on
the direction given by this Court on 28th July, 1997. A
copy of the Inspection Report has been filed in this Court.
It appears fromthe Report that the said inspection was
carried out by a teamof doctors deputed by the Medica
Council of India on 23rd and 24th Septenber, 1997. The
Report noted various deficiencies in the College, It also
noted that the College does not have a proper building and
has not yet acquired the land to construct the building. On
behal f of the College authorities, it has been stated that
the land is expected to be given by the Government very soon
and construction will start imediately.

W are of the viewthat wuntil and unless the defects
poi nted out by the Medical council are renpved, there cannot
be any question of granting recognition to the College. The

Coll ege authorities wll be entitled to cure the defects
pointed out in the Report. After curing the defects, they
may apply o the Medical Council for a further inspection

It is for the Medical Council of India to decide whether the
College had all the facilities for inparting proper nedica
educati on. But on the facts brought out in the Report, no
direction can be given to the Medical Council of India or
the Union of India to take any step for granting recognition
to the College. Admi'ssion of first year students to the
Col I ege even before grant of the recognition by the Medica
Council of India or affiliation by the University was a very
i rresponsi bl e step. The College is directed not to adm't
any student till it obtains proper recognition I.A No. 5is
di sposed of as above.




